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eeA NCI.S9/95.
IN

OAN9.17!i1~4,

1,7,1995.,

HOR'bl. AI', Juatice B.C, Saksana. \I.e.
Hon'ble mr. i, 088 Gupta, .A.~

Cwnter affidavit on behalf of 1'8spon:lent 00. 1 has been

fileo by A. Ssthaltlkar. Advocate, .,hile count r. eff!d1!Vit

hns bElso filod fot' respondent AO. 1 by Sri HBSingh, The
applicant is grmtsd three ,,.BaKe time to fUe rejoinder.
Coantar affidavit. may be taklln OR raccrd. Ust on ~ ,8.95.

A.w!r ~ v~·1

24",81.95 Hon, Mr'. Justice B,e, Saksena, ve
Herr, Mr', S, Da5 Gupta. A eM •

Shri K.e. Sinha learned counsel for the 'j-

applicant through a letter dated 24;,8.95 8« j..

has indicated that he has instructions not to
press the contempt petition and to withdraw the
samet. The letter sent by Shri k ,c, Sinha may be
placed on record',

we find that this Tribunal has not taken
coanizan.ceof the contempt petition and no notices

~"h~~Isn~t- we e issu d to the respondentsl, We have gone
through the petition and the counter affidavit
filed on behalf of the respondents.~ are satisfied
that no case of willful disobedience on the part of
the respondents is made out" The Contempt petition
is accordingly dismissed.
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